CENTRAL ADMINISTRATIVE TRIBUNAL P RINCIPAL ot

0,8N0.1060 of 1992

Nouw Delhi. dated this the 9th July,199%,

HON '8LE MR, S, R, ADIGE, VICE CHAI R AN (n).
HON'BLE MRS, LAKSHYI SusMINATHAN, MM VER(D)

Shri P.K, Shaﬂa,
o shri V,K.Shama,
Section Mmntrmeller, N, Ay.,

Qr.No, T=768, Railuay Oolony,

Mo radsbad (UP) esssee fpplicent,
(By Adwcate: Shri G, D.Bhandari)
Nersus

1. Union of India through
General Manager,
Northem Railuay,
Baroda House,
New Delhf,
2, The Di visional Railuasy Manager,
Rorthern Railwey,
Mo radabad (Up) see cee RBSpORdents,

(By adwcate: Shri P.S.Mahendru)
- RQ[R‘O RQL)
BY HON'BLE Hﬂ.ﬁ.&gDIGg. VICE CHHEE‘M,

Shri Bhandari appears and states that
this 0a has come infructwus because of the
reversion already effected. Accordingly he seeks
pemission to uithdraw the 0a with liberty to
file a fresh 0a,

The 0A is dismissgd as vthdrawm uwith
liberty to file fresh 08 in acoordance with
law, if s0 advised,

o

W chr g,
(MRS, LaKSHMI SWAMIN o THAN) ( s.n.aom/;)
MEMB ER(D) VICE CHAI M AN (a)

/ug/



